File No. 4(37) 2017/States/RCD/FSSAI/ Vol. |
Food Safety and Standards Authority of India
(A Statutory Authority established under the Food Safety and Standards Act, 2006)
Regulatory Compliance Division
FDA Bhawan, Kotla Road, New Delhi — 110002

) Dated, the fg;“l October, 2018
ORDER
Subject: Surveillance and enforcement on Food Grade Silver Leaf (Chandi-ka-Warg)
Sir/Madam,

Instances of unhygienic manufacturing of Food Grade Silver Leaf (Chandi-ka-Warq)

has come to the notice of Food Safety and Standards Authority of India. It has also been
brought to the notice that some unscrupulous food business operators are still involved in
manufacturing of Food Grade Silver Leaf (Chandi-ka-Warq) by using materials of animal
origin.
2. It may bc noted that standards of silver leal (Chandi-ka-warq) is prescribed under
Reg. 2.11.4 of TFood Safcty and Standards (Food product Standards and Food Additives)
Regulation, 2011 and further the said standard was amended vide Notification dated 15% July
2016, wherein Regulation 2.11.4 (iv), specified that the silver leaf, food grade shall not be
manufactured using any material of animal origin at any stage. However, Hon’ble High Court
of Delhi has issued an order dated 28th July, 2017 and stayed the effect and operation of
aforementioned notification till the next date of hearing and lateron the said stay order on the
operation of notification dated 15.07.2016 was vacated vide Hon’ble High Court of Delhi
order dated 23.01.2018. The decision of Hon’ble Court was communicated to Food Safety
Commissioners of all States/UTs and all Central Licensing Authority vide letter No 25-
23/silver leaf/I'SSAJ/2017 dated 4™ July, 2018.

3. In view of the above, Commissioner of Food Safety of States/UTs are requested to
carry out surveillance and enforcement on Food Grade Silver Leaf (Chandi-ka-Warq) and
ensure compliance of Notification dated 15% July, 2016 (copy enclosed). The action
taken report on surveillance and enforcement on Food Grade Silver Leaf (Chandi-ka-
Warq) may please be communicated to this office at the earlicst.

4. This issues with the approval of the Competent Authority.
Yours sincercly,
———
Encls : a/a Ty lor )| &

(Daya Shankar)

Joint Dircctor, Regulatory Compliance

To
(1) Commissioner of Food Safety of all States/UT's

(i) CITO, FSSAI : For uploading this order on FSSAI website.
(iii)  Guard File of Regulatory Compliance Division.
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Note : The principal regulations were published in the Gazette of India, Extraordinary, Part III, Section 4,
vide notification number F. No. 2-15015/30/2010, dated the Ist August, 2011 and subsequently
amended vide the following notification numbers:-

(i)
(i)
(iii)

F. No. 4/15015/30/2011, dated the 7th June, 2013;

F. No. P.15014/1/2011-PFA/FSSAL, dated the 27th June, 2013;

F. No. 5/15015/30/2012, dated the 12th July, 2013;

F. No. P.15025/262/13-PA/FSSAI dated the 5th December, 2014;

F. No.1-83F/Sci.Pan-Noti/FSSAI-2012 dated the 17th February, 2015;

F. No. 4/15015/30/2011, dated the 4th August, 2015;

F. No P. 15025/263/13-PA/FSSAI, dated the 4th November, 2015;

F. No. P.15025/264/13-PA/FSSAI, dated the 4th November, 2015;

F. No. 7/15015/30/2012, dated the 13th November, 2015;

F. No. P.15025/208/2013-PA/FSSAI, dated the 13th November, 2015;

F. No P.15025/261/2013-PA/FSSAL dated the 13th November, 2015 ;

F. No. 1-10(1)/Standards/SP (Fish and Fisheries Products)/FSSAI-2013, dated the 11th January, 2016
No. 3-16/ Specified Foods/Notification(Food Additive)/FSSAI-2014, dated the 3rd May, 2016 ;
F. No. 15-03/Enf/FSSA1/2014, dated 14th June, 2016 and

No. 3-14F/Notification (Nutraceuticals) /FESSAI-2013, dated the 13" July, 2016.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.
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(xiii) . 3-16/f e wrey/efiremmr (T A1) [TRUaUEUans-2014, 716 3 w3, 2016;
(xiv) T, . 15-03/SUAUH/THTHTHTATE-2014, TrE 14 94, 2016 i
(xv) T &. 3-14um/arfiegmmr (FETfeeaes) TR TaTaTE-2013, are 13 TS, 2016 |

MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 15th July, 2016

F. No. 1-12/Standards/SP (Sweets, Confectionery)/FSSAI-2015— Whereas the draft Food Safety

and Standards (Food Products Standards and Food Additives) Amendment Regulations, 2016, were published
as required by sub-section (1) of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006), vide
notification of the Food Safety and Standards Authority of India number F. No. 1-12/Standards/SP (Sweets,
Confectionery)/FSSAI-2015, dated the 19 April, 2016, in the Gazette of India, Extraordinary, Part III,
Section 4, inviting objections and suggestions from the persons likely to be affected thereby, before the expiry
of the period of thirty days from the date on which the copies of the Official Gazette confaining the said
notification were made available to the public;

And whereas the copies of the said Gazette were made available to the public on the 27" April, 2016;

And whereas the objections and suggestions received from the public in respect of the said draft
regulations have been considered by the Food Safety and Standards Authority of India:

Now, therefore, in exercise of the powers conferred by clause (e) of sub-section (2) of section 92 read
with section 16 of the said Act, the Food Safety and Standards Authority of India hereby makes the following
regulations further to amend the Food Safety and Standards (Food Products Standards and Food Additives)
Regulations, 2011, namely:—

Regulations

1. Short title and commencement. - (1) These regulations may be called the Food Safety and Standards
(Food Products Standards and Food Additives) Fifth Amendment Regulations, 2016,

(2) They shall come into force on or after 1% August, 2017.

2. In the Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011,

in regulation 2.11, for sub-regulation 2.11.4, the following sub-regulation shall be substituted,
namely:-

“2.11.4 SILVER LEAF (Chandi-ka-warq): food grade shall, -
(i) be in the form of sheet of uniform thickness, free from creases and folds;
(i)  have weight of silver foil upto 2.8 gm/Sq meter;
(iii)  have silver content of minimum 999/1000 fineness;
(iv)  not be manufactured using any material of animal origin at any stage;

(v)  be in accordance with the provisions of the Food Safety and Standards (Contaminants,
Toxins and Residues) Regulations, 2011 and the Food Safety and Standards (Packaging and
Labelling), Regulations, 2011,

[F. No. 1-12/Standards/SP (Sweets, Confectionery)/FSSAI-2015]
ASHISH BAHUGUNA, Chief Executive Officer



